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[Shri Braj Raj Singh] 
for a discussion of the matters relat-
ing to the Palai Bank, it is for you to 
decide and not for the Finance 
Minister. 

Mr. Speaker: I agreed that a dis-
cussion might be held. But so far as 
the date is concerned I would also 
have to consult the Finance Mini,ter 
as to which date would be suitable to 
him. If he were here I would have 
asked him immediately. He told me 
yesterday or the day before yester-
day that a number of things are ap_ 
pearing in the newspapers and that 
while his statement said that the 
assets were only Rs. 1 crore others 
are contending that the liquid assets 
are about Rs. 4 crores and so on; and 
tha t in view of all this he wants to 
place a correct statement, to the best 
of his knowledge and information, 
before the House so that the han. 
Members may proceed to discuss on 
that. Therefore, he has told me that 
he would place a statement to-
morrow or not later than Saturday, 
if' possible. I wanted the discussion 
to be taken up as early as possible. 
Therefore, I told him that if he could 
place it on the Table of the House 
tomorrow or the day after, then, I 
would try to fix the discussion for 
Monday or Tuesday. 

Shri Naushir Bharucha 
Khandesh): How long will the 
cussion be? 

(East 
dis_ 

Mr. Speaker: The whole thing is in 
the offing. 

Shri Naushir Bharucha: I think an 
entire day should be provided for it. 
Apart from the Palai Bank, it has, I 
think, far-reaching consequences. 

Shri Vajpayee (Balrampur): Some 
time should be given to discuss the 
failure of the Lakshmi Bank also. 
The Finance Minister should be .... 

Mr. Speaker: Motions are not made 
like this, on the spur of the moment. 
I must find time. If the han. Mem-
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ber goes On saying things like this 
whom am I to ask? No notice of a 
motion is given. Shri Vajpayee not 
finding his name on the agenda that 
day mayor may not be present. 
Then, I shall have to move the motion 
here. It is curious. Han. Members 
must give notice and they must be 
present here. 

Shrimati Violet Alva. 

12.14 hrs. 

BUSINESS OF THE HOUSE 

Shri Tyagi (Dehra Dun): On a point 
of order, Sir. In the list of business 
for today I find that after this motion 
whiCh is now being called, there is 
another to consider the statement of 
the Prime Minister on the Naga Hills 
question. That is a matter which - is 
constitutional. Supposing the House 
were to decide on this issue one way 
or the other, it will prejudice the 
final issue of changing the Constitu-
tion in this matter. I think you 
might reconsider the question whether 
this should really be discussed and a 
snap decision taken of the House be-
cause this is a constitutional issue. 

Mr. Speaker: The hon. Member will 
reserve his comments to the tIme 
when we take up this item. He may 
make the representation then and not 
now in advance. 

12'15 hrs. 
MOTION RE: REPORT OF COMMIS-

SIONER FOR SCHEDULED 
CASTES AND SCHEDULED 

TRIBES, 1958-59 

The Deputy Minister of Home 
Affairs (Shrimati Alva): Mr. Speaker, 
Sir, I beg to move: 

"That this House takes note of 
the Report of the Commissioner 
for Scheduled Castes and Sche-
duled Tribes for the year 1958-



Motion re; SRAVANA 27, 1882 (SAKA) Report of Commissioner 3214 
for Scheduled Castes and 

Scheduled Tribe .• 
59, laid on the Table of the 
House on the 22nd December, 
1959." 

The present report is the eighth 
report presented by the Commissioner 
for Scheduled Castes and Scheduled 
Tribes. The last seven reports show_ 
ed the success of our developmental 
plans for the special classes that have 
been provided for in the Constitution. 
Each succeeding report gives us an 
opportunity to consider and discuss 
the progress from year to year. It 
also gives the hon. Members here an 
opportunity to give us their reactions 
and their valuable opinion with their 
mature wisdom and experience and 
study of the various problems that we 
find in this field of activity through-
out the country. Above all, it gave 
the Government of India a valuable 
opportunity to go through first-hand 
the reactions of those han. Members 
who are interested in this vital pro-
blem of working for the under-
privileged and those whose interests 
are near and dear to their hearts. 
They can give us valuable suggestions 
so that a people's responsibility and a 
people's voice counts in the end in this 
welfare work. 

I shall begin with the 1951 census 
and show how big our task is. The 
1951 census put the figure of Schedul-
ed Tribes at 225 lakhs. Since then, 
during the year covered by this re-
port, the Andaman and Nicobar 
Islands (Scheduled Tribes) Order, 
1959 has added about 13,000 tribals to 
the Scheduled Tribes. The 1951 
census figure for the Scheduled Castes 
was 553 lakhs. We are going to have 
the census again next year and, cer-
tainly, the figures will be more cor-
rectly given to us. 

Besides these two large groups, 
there is the other group of the 'Other 
Backward Classes'. Under article 340 
of the Constitution a Backward 
Classes Commission was appoint-
ed; a report was presented 
and a memorandum from the 
Home Ministry was submitted to 

Parliament stating the difficulties that 
stood in the way of arriving at a 
criterion. That is why even today 
we have not arrived at any decisive 
criteria to define 'backwardness'; 
therefore, other Backward Classes 
still remain undefined. But that does 
not mean that their needs are not 
attended to. It is the dynamic situ-
ation resulting from the develop_ 
mental programmes going on in the 
country that has helped the other 
Backward Classes. The States have 
gone ahead with their own schemes 
and their own lists of Backard 
Classes. They have undertaken a 
great task especially in the field of 
educational concessions, stipends, re_ 
servation of representation in services 
and so on. The complexity of defin-
ing backwardness is still with us and 
we are still striving to find a defini-
tion. Caste as a criterion is ruled out 
altogether and most probably, as we 
all know, the criteria will have to be 
broad-based and include other as-
pects-the socia-economic aspects-
as well. 

In our country local conditions vary 
from place to place and, therefore, it 
is for the States to implement their 
programmes, whether they be in the 
field of work for the Scheduled Castes 
or the Scheduled Tribes or in the field 
of work for the Other Backward 
Classes. 

This brings us to the vi tal issue of 
education which comes up off and on 
in this House as well as the other 
honourable House. On scholarships 
for the Other Backward Classes, 
about Rs. 75 lakhs per year are dis-
bursed between the States and the 
Union Territories'-for educational 
facilities to be given to the Other 
Backward Classes. 

But, apart from these groups there 
are other distinct groups that we must 
mention here and take note of .. The 
other distinct groupS suffer from dis-
abilities because of their environment 
or because of their occupation or be-
cause of their past associations such 
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as the de-notified tribes, the Godia-
Lohars etc. A new group of a con-
siderable size is the Neo-Buddhists 
who can no longer be' considered as 
Hindus in the sense that the caste 
distinctions no more attach to them-
rather, I may say, the stigma of un-
touchability is no more attached to 
them-because they have entered the 
larger and universal bro~he;rhood given 
under the precepts of Buddhism. 
However, their backwardness justifies 
similar welfare amenities to them and 
the hon. Home Minister himself has 
advised the States that they should 
look into their cases and wherever 
their backwardness justifies it, they 
should be given grant, whether it be 
education Or other socio-economic 
fields. As far as Hinduism goes, they 
cannot be in the fold of Hinduism. 
They have left it to enter universal 
brotherhood. 

The actual execution of all schemes 
of a welfare nature rests finally with 
the State Governments. Though the 
report comes up here year after year, 
the States have discretion to place 
this report before their Legislature 
and discuss the observations made by 
the Commissioner. It is not only 
the task of the State Governments 
but also of the non-official agency. 
Times without number we say that 
this is a work to be done with the 
heart rather than wi th the head. 
Money by itself can never bring us 
the cherished goal nor can we reach 
it in the minimum possible time by 
money alone. The Central Govern-
ment gives all kinds of financial 
assistance for this great task as pro-
vided for in the Consti tu tion and 
whatever financial assistance the 
Central Government may give, by 
nature it has to be limited. It can 
never give unlimited assistance and 
the financial assistance remains only 
to a limited extent to work out the 
welfare schemes and implement them 
from place to place in the country. 
When talking of financial assistance 
by the Centre, one must not again 

lose sight of the whole Plan and the 
overall picture of the Plan. If you 
read the whole Plan and examine the 
schemes covered by the Plan over the 
five years, you will find that nearly 
two-thirds of the Plan schemes bring 
benefits to the backward classes. 
There are the targets to achieve. The 
special assistance that the Centre and 
the States give us supplementary to 
the overall picture laid down in the 
two Plans and that will be laid down 
in the Third Plan. But the most im_ 
portant thing is this. What do we 
do and in how much time can we 
achieve the goal that we have set 
before ourselves? Assessment of any 
work becomes a crucial issue. Can 
we assess what we hllve done in the 
last five years or in the Second Plan 
period which is not yet over? Some 
of the hon. Members here have tabled 
amendments to say that the assess-
ment work has not been carried on 
and they want a committee to be ap-
pointed to go and assess and evaluate 
actually what has been implemented 
and if it has not been implemented 
why not. We have got various agen-
cies such as advisory boards, the 
Central Harijan Advisory Board, the 
Central Tribal Advisory Board and 
similar committees also function in 
the different States. Then we had 
the Estimates Committee that invesu-
gated into the welfare activities and 
the schemes that were being imple-
mented in different parts of the 
country. The study team which met 
under the chairmanship of Shrimati 
Renuka Ray has also produced a re-
purt which is in your hands and the 
han. Members must have taken ad_ 
vantage of that report and seen the 
team's comments, suggestions and re-
commendations. Then We had the 
Elwin committee that has submitted 
a report on the working of the tribal 
blocs. The report is in our hands and 
it is being very carefully examined-
About the Scheduled areas of course 
We get regular reports from the con_ 
cerned Governors of the States. This 
material that comes in helps and 
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guides Us in the execution of welfare 
programmes and formulation of fur-
ther policies. That brings us to the 
recent Commission that has been ap-
pointed-the Tribal Commission. It 
was appointed in pursuance of article 
339. Shri Dhebar. is the Chairman 
and it consists of ten other members. 
The terms of reference cover the ad-
ministration of the scheduled areas 
and the welfare of scheduled tribes 
in the States. The Commission has 
been requested to report on, firstly, 
the functioning of the Tribes Ad-
visory Council in the States where 
they exist, secondly, the laws appli-
cable to the scheduled areas and the 
exercise by the Governor of powers 
to make regulations for the peace and 
good Government of the scheduled 
areas and ,,:n'!icularly 1Ior ensuring 
the security of tenure and freedom 
from exploitation by money-lenders 
and thirdly, the principles to be fol_ 
lowed in scheduling and de-schedul-
ing areas. 

In regard to the welfare schemes, 
they have been requested to suggest 
whether any modification is required 
in the priorities or the details. I 
would like to draw the attention of 
this hon. House to the fact that the 
scope of articl2 339 of the Constitu-
tion did not cover the welfare 
scheme.> of Scheduled Tribes in 
Union Territories but Government 
have made a request that the Com-
mission may also look into the wel-
fare pro@"ammes of the Scheduled 
Tribes in the Union TE'rritorics and 
give their suggestion to the Govern-
ment. By now, I think the hon. 
Members have the questionnaire issu-
ed by that Commission in their hands 
and we hope that with your mature 
wisdom, study and experience, you 
will be able to answer that question-
naIre so that a fund of data could be 
collected by the Commission and their 
task made easier. 

Along with this report yOU have 
also a publication which gives you the 
statistics showing the progress what 
has been achieved from place to place, 
the schemes that are being executed 

JOT Scheduled Castes and 
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for each category of people whom we 
want to help and the main categories 
falling in the field of education, 
socio-economic upliftment, health, 
housing and so on. 

The allocation made for the Sche-
Cluled Tribes welfare schemes in the 
Second Plan was about Rs. 50 crores 
out we must admit that in the first 
three years, the performance was not 
gOOd. It is admitted that the first 
three years were difficult years and 
the programme for the implementa-
tIOn of the welfare schemes did not 
work out satisfactorily. There were 
many reasons for it, some of them 
being lack of technical personnel, in-
accessibility of the hilly areas and 

also the territorial adjustments which 
had to be made on account of the 
States Reorganisation Commissiofl. 
But the tempo of progress has now 

increased and 85 per cent. of the total 
allocation will have been utilised be-
fore the Plan period is over. The 
Home Minister constantly keePs a 
watch on the welfare of theSe classes. 
A conference ot the Ministers of 
Social Welfare and those who were 
concerned in the Staies with this 
special task was called early this 
year and another conferEnce is being 
called sometime later this year so 
that the bottlenecks could be examin-

ed and it will consider how vest the 
impediments and the handicaps could 
be removed and how the maximum 
could be achieved in the mInlDlUm 
possible time. The 43 special multi-
purpose tribal biocs have come in for 
criticism and the Elwin committee 
has gone into the working of these 
blocs. We have good response from 
the tribal blocs and the whole matter 
has been examined and we hope to 
have a bigger programme in the 
Third Plan 

The progress in respect of the 
Scheduled Custes has been better than 
in respect of the Tribes. This of 
course is a refutable point because it 
is a matter of opinion and I can see 
Shri Gaikwad smiling. But even 
though 95 per cent of the allocation 
will be utilised by the end of thi~ 
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.current year, I feel that things should 

move faster. How can things move 
. faster? Not by cent per cent expen-
diture but by the will, the determina-
tion, the faith and the belief we have 
in the cause. That alone can make 
. us move faster; otherwise, even this 
large allocation ,goes by without see-
ing the results as we would like to 

.see or as the hon. Member, Shri 
Gaikwad would like to see in the 
1:ountry. Therefore, it is we who 
have to speed up, it is our belief and 
.faith that will take us far enough. 

In the field of de-notified tribes the 
pOsition was not so happy also. 
Therefore, we have repeatedly stress-
ed this point to the State Governments 
to make special efforts for rehabili-
tating the de-notified ex-criminal 
tribes especially in the field of agri-

.culture and in the field of industry. 

Then we come to the Third Plan. 
. The experience of the past two Plans 
show U3 our weaknesses and our 
strength, they shoW us the bottle-
necks and how to remove them, they 
show us where We are faltering and 
wnere we can stand up again and 
"Y"eu up our work. From the ex-
perience of the two Plans we have, 
derived some broad principles, which 
principles and ideas are being 

circulated to the various States and 
Union Territories whose opinions have 
been sought so that we can achieve 
the maximum possible' targets in the 
minimum possible time, especially in 
the field of Scheduled Tribes wherc 
shifting cultivation is concerned, 
where adequate and proper lands 
have to be given and proper societies 
will have to be built up. 

Only the other day, Sir, an hon. 
Member brought to our notice the 
question of allotment of land to wean 
away tribal people from shifting culti-
va1;ion in Manipur. Organisation of 

··co-operatives have to be planned for 
forest exploitation and for giving 
credit and marketing facilities in the 

;areas where such tribals live. 

for Scheduled Castes and 
Scheduled Tribes 

This brings us, Sir, to the most, 
shall I say, touching and important 
section at our people where the most 
de_humanising and shameful practices 
continue, namely, the scavengers. The 
scavengers who keep our cities clean, 
our villages clean, who run our muni-
cipalities, it is these scavengers who 
need a better deal, and we need great-
er co-operation and co_ordination at 
all levels, from the municipal level to 
the individual level, to see that night 
soil should not be carried on the 
head. Here again, enough allocation 
is made but we have not achieved the 
target. I consider it the most de-
humanising thing that our scavengers 
are made to do. Mechanisation should 
come in, and where mechanisation is 
not possible, in the by-lanes and lanes 
in our villages, other methods will 
have to be adopted. Scavenging 
work is looked down upon in our 
country. But if you think more deep_ 
ly what a bout our doctors and our 
nurses? They do the same work and 
it is called noble (Interruption). 
Therefore, We have to lift these peo-
ple, we have to raise their level as 
quickly as possible. Scavenging in 
itself is not bad. Scavenging will 
always have to be done. But when 
scavenging is reserved for a particular 
section of the society it becomes most 
de-humanising of all kinds of work. 

Then we come to the question of 
services. That also has been absorb-
ing the attention of this House, as 
to why there should not be better 
recruitment and more appointments 
in the services. When you talk of 
government service you must also not 
forget the private sector, which also 
should assist in taking up boys and 
girls coming from these special clas_ 
ses-I will not call them "under-pri-
vileged" any more because any name 
we give them becomes a stigma; there-
fore, let us caIl them "special classes". 
They have to be brought up, lifted up 
educationaIly and economicaIly. The 
private sector also must be awakened 
and public opinion must be created. 
The Government of India is doing all 
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its best today. Again, it is a matter 
.of opinion, but various steps have 
been taken to increase the number of 
Scheduled Caste and Scheduled Tribes 
employees in the services under the 
Central Government. Semi_govern-
ment and autonomous bodies function-
ing under the various ministries of 
the Government of India have also 
been persuaded to agree to the same 
policy of reservation as has been 
adopted by the Government. 

Sir, candidates are not available in 
l'equisite numbers for all the reserved 
vacancies. However, the Government 
.of India has appointed liaison office~s 
in each Ministry to look after their 
.cause. 

Shri D. A. Katti (Chikodil: Even 
in the Defence Ministry? 

Shrimati Alva: I shall answer all of 
them later. The hon. Member will 
have his turn. 

Now, this takes us back to the post-
matric scholarship, from where edu-
cation begins, from where the boys 
and girls could be recruited. In the 
field of education, the number of post-
matric scholarship given in 1951-52 to 
Scheduled Castes-benefit scholar-
ship-boys and girls was 1604. In 
1959_60 this has risen to 38,637. In 
the case of Scheduled Tribes it was 
.575 in 1951-52 and in 1959-60 it rose 
to 6,ll2. That shows an increase of 
more than 20 times in the case of 
'Scheduled Castes and 10 times more 
in the case of Scheduled Tribes. Apart 
from that, in 1959_60 and 1960-61 the 
Ministry of Home Affairs has agreed 
to provide additional amounts requir-
ed for post-matric scholarships for 
Scheduled Castes and Scheduled 
Tribes sO that every eligible student 
gets scholarship according to the pre_ 
scribed stage. 

This does not end the problem of 
students coming from these special 
classes, but it is the beginning of the 
problem where they want to get 
through competitive examinations to 
be recruited into government seryice. 

Scheduled Tribes 
Of all the universities in the country, 
the Allahabad University was the only 
university which agreed to run coach-
ing classes for these students. Cent 
per cent assistance is given by the 
Government of India. The Home 
Minister has directed the other States 
also to find out from their universities 
whether they will be willing to do so. 
But, in any case, what we hope to do 
and what our intention for pushing it 
up is to have at least one more centre 
in the south which could be a good 
coaching centre for these students to 
study and appear for the competitive 
examinations . 

Now, Sir, we come to the non-offi_ 
cial organisations. Non-official organi-
sations have done the work. In ages 
past We have always had missionaries 
in our land-I am not talking of reli_ 
gious missionaries but men and women 
individuals, who thoJ,lght in the cor-
rect way, who practised the correct 
conduct and who tried to uplift from 
time to time, from decade to decade, 
those people who had fallen in the 
eyes of the rest of their fellow-men 
or country_men. They are the non-
official organisations to whom we pay 
.our tribute. Some of them today find 
themselves in stringent conditions from 
where they cannot carry on their 
work. Therefore. we have revised the 
policy in rendering them assistance. 
We have felt that the non-official or-
ganisations who carry on this good 
work, especially work like eradication 
of untouchability and welfare of the 
Scheduled Tribes. de_notified tribes 
and other backward classes, they 
should continue from year to year and 
not be subjected to submitting their 
reports promptly. But they must sub-
mit their audit reports. They can car-
ry on their work from one year to 
another, but they need submit their 
audit reports before the second instal_ 
ment falls due. I think it is very 
reasonable. 

We have recognised many non-offi-
cial organisations, becaUse we feel that 
people go to these non_official organi-
sations not sO much for emoluments 
as to give their time, to sacrifice, to 
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dedicate. Therefore, we are trying to 
assist all these institutions in the coun_ 
try. We have selected some of them 
for assistance. 1f they need funds for 
carrying on such gOod work they will 
get them, and it is only by the time 
their second instalments fall due that 
they need submit their audit reports. 

I wish to mention only one more 
point. I think there is also an amend-
ment referring to that aspect. It is 
about the abolition of double-lJlember 
constituencies. The question of the 
abolition of double-member consti-
tuencies was discussed during the 
last information consultative commit-
tee meeting held in March. After 
that, the Home Minister discussed it 
with the Chief Ministers of States. 
There was consengus of opinion that 
bifurcation of double-member consti-
tuencies was desirable. The President 
also mentioned it in his address to 
the joint session of Parliament and 
said that leg'slation would be brought 
forward for bifurcating the double-
member constituencies in the country. 
However, it is on the suggestion of 
some Members of Parliament that the 
llome Minister has given time for 
rece'ving their valuable suggestions, 
this way or that way, and those sug-
gestions will help us in coming to a 
decision. But it must be stated that 
the Law Miniotry has a draft Bill 
ready, and as soon as a decision is 
taken, necessary acton in the matter 
will go ahead. 

I do not wish to make further com-
ments, because the task is so big. One 
could go on taking individual schemes 
and be talking on them. Finally, I 
want forcefully to impress on this 
hon. House that it is the purity of 
heart and sincerity of purpose that 
has to be made the yardstick, the 
yardstick by which we shall measure 
our success and by which we shall 
reach. the cherished goal. Nothing 
succeeds like prosperity, prosperity is 
the best leveller, towards that goal we 
shal] endeavour to see that the special 
classes achieve prosperity. 

Mr. Speaker: Motion moved: 

"That this House takes note of 
the Report of the Commissioner 
for Scheduled Castes and Sche-
duled Tribes for the year 1958-59, 
laid on the Table of the House on 
the 22nd December, 1959". 

It is a long time since the report 
was placed on the Table of the House. 
Hereafter, I propose to take up this 
matter within 15 days after the re_ 
port is placed on the Table of the 
House. We are now trying to have 
the next report also. Each report has 
to be submitted within six months of 
the conclusion of the year. Otherwise, 
there will be overlapping. Therefore, 
hon. Members also will insist on tak-
ing up the report earlier. I would also 
suggest to the hon. Minister that with-
in 15 days of placing the report on 
the Table of the House he should 
give notice of the motion for con_ 
sideration. I will give priority to 
this report. Otherwise this becomes 
stale. 

Shri B. C. Mullick: I beg to move: 

(1) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that financial 
aid given to backward States for 
the educational benefits of the 
Scheduled Castes and Scheduled 
Tribes should be increased from 
50 per cent. to 75 per cent." (1) 

(2) That at the end of the motion, 
the foHowing be added namely:-

"and is of opinion that steps 
should be taken to introduce a Bill 
in the current session of Parlia-
ment creating single member con-
stituencies for Scheduled Castes 
and Scheduled Tribes for Lok 
Sabha as weH as State Assem. 
lies." (2) 

(3) That at the end of the motion, 
the foHowing be added, namely:-

"and is of opinion that step!; 
should be taken to advance loans 
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without interest to the persons 
belonging to Scheduled Castes and 
Scheduled Tribes who are compa-
ratively in a better position and 
who want to improve their hous-
ing condition". (3) 

(4) That at the end of the motion, 
:the following be added, namely:-

"and is of opinion that a Parlia-
mentary Committee be set up 
with necessary powers to assess 
the progress made in regard to 
the amelioration in the conditions 
of Scheduled Castes and Sche_ 
duled Tribes of the country with 
a view to suggest ways And means 
for their inmprovement". (4) 

(5) That at the end of the motion, 
·the following be added, namely:-

"and is of opinion that while 
distributing land preference should 
be given to the Harijans and 
Adivasis who are landless". (5) 

Shri Ram Sewak Yadav: I beg to 
move: 

(1) That at the end of the motion, 
"the following be added, namely:-

"and is of opinion that Govern-
ment have failed to improve the 
social. economic and political con-
dition of Harijans and Advasis". 
(6) 

(2) That at the end of the motion, 
·the following be added, namely:-

"and is of opinion that Govern-
ment have failed to abolish the 
levy of land revenue on uneco_ 
nomi.c land holdings of Harijans 
and Adivasis." (7) 

(3) That at the end of the motion, 
:the following be added, namely:-

"and is of opinion that Govern-
men t have failed to provide re-
claimed land for cult'vation to 
Harijans and Adivasis." (8) 

(SAKA) Report of Commissioner 3226 
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(4) That at the end of the motion, 

the following be added, namely:-

"and is of opinion that Govern-
ment have failed to provide 
boarding facilities for Harijan and 
Adivasi students." (9) 

(5) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that cottage 
industries be run on cooperative 
basis and Harijans and Adivasis 
be appointed in them." (10) 

Shri R. C. Majhi: I beg to move: 

(1) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that the 
extra amount of rupees 15 lakhs 
given to the special multi-purpose 
tribal blocks by the Home Minis-
try be withdrawn immediately, 
where tribal population is less than 
50 per cent." (11) 

(2) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that the 
candidates belonging to Scheduled 
Castes and Scheduled Tribes of all 
the States be registered as such 
in all the employment exchanges 
throughout the country and parti-
cularly at the Employment Ex-
change, DeIhL" (12) 

(3) That at the ~nd of the motion, 
the following be added, namely:-

"and is of opinion that a Parlia_ 
mentary Committee be set up to 
enquire into the utilisation of the 
grants sanctioned for the welfare 
of Scheduled Castes and Schedu-
led Tribes to different States, 
Union territories and private 
agencies." (13) 

Shrl K. C. lena: I beg to move: 

(1) That at the end of the motion. 
the following be added, namely:-
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"and is of opinion that adequate 

steps be taken by the Central Gov-
ernment to provide lands to the 
landless Harijans and Adivasis." 
(14) 

(2) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that the 
Central Government should allo-
cate necessary funds for construc_ 
tion of Houses for the landless 
Harijans in the villages." (15) 

Shri Subodh Hansda: 
move: 

beg to 

(1) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that steps 
be taken to audit the accounts of 
the non-official organisation which 
are receiving financial assistance 
from the Government of India for 
the uplift of the Scheduled Castes 
and Scheduled Tribes." (16) 

With your permission, 
next amendment with 
alternation. 

Mr. Speaker: Yes. 

move my 
a slight 

Shrl Subodh Hansda: I beg to move: 

(2) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that adequate 
steps be taken to rehabilitate the 
Scheduled Castes and Scheduled 
Tribes evicted due to construction 
of big dams, industrial projects, 
etc., in the various part~ of the 
country." (17) 

(3) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that steps be 
taken to prepare a consolidated 
list of Scheduled Castes and Sche-
duled Tribes throughout the 
Union." (18) 

I 

I 
!I 

Scheduled Tribes 
Shri Ram Dhani Das: I bek to move: 

(1) That at the end of the motion. 
the following be added, namely:-

"and is of opinion that students 
of the most backward castes. 
among the Harijans like Dom and 
others, should be given special 
attention in the field of education, 
and a start should be made with-
out and delay for providing such 
students with residential scliools, 
with free food, clothing, lodging 
and books, etc. And where resi_ 
dential schools are not possible. 
individual students belonging to 
such castes, should be given a 
stipend of. Rs. 25 per month or of 
an amount which the Government 
considers adeq ua te to meet alI the 
expenses at the Primary education 
stage." (19) 

(2) That at the end of the motion, 
the following be added, namely:-

"and is of opinion that indivi-
dual Harijans belonging to the 
most backward section of the 
Harijans like Dom and others 
should not be expected to contri-
bute anything substantial for the 
purpose of constructing houses for 
their living; hence the Government 
should give Rs. 1,500 to Rs. 1,600 for 
construction of their independent 
houses as aid and the above faci-
lity should not be limited to the 
employees of the local bodies alone 
but to all the individuals Jiving in 
rural areas." (20) 

(3) That at the end of the motion. 
the following be added, namely:-

"and is of opinion that the 
Govemmen, ""-auld give a serious 
consideration to the problem of 
representation of the most back-
ward section of Harijans like Dom 
and others in the Legislatures and 
local bodies, District Boards, etc." 
(21) 

Mr. Speaker: The main motion and 
the amendments are now before the 
House. ~ :iI..~'? 
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Six hours have been allotted for 
discussion of this report. I would 
urge upon hon. Members to confine 
their remarks to 15 minutes each. I 
have got as many as 16 names before 
me. The hon. Minister also would 
like to have some time for reply. At 
3 o'Clock we will start the discussion 
on the motion relating to Nagaland. 
Till then, this discussion wi11 go on. 
The balance of time remaining will 
be utilised tomorrow. 

I am told that only one hour 
remains for the Press and Registra-
tion of Books (Amendment) Bill. I 
think that instead of keeping that 
Bill part-heard, we shall dispose of it 
first tomorrow, and then take up this 
report. 

Shri M. R. Krishna (Karimnagar-
Reserved-Sch. Castes): Mr. Speaker, 
Sir, every year, whenever we discuss 
the Repor t of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes, we have to deal with the 
omissions and commissions and the 
measures which have been taken by 
the various Ministries at the Centre 
and also in the States. 

12.47 hrs. 

[Shri Heda in the Chair] 

This year also the Commissioner has 
made several complaints and also 
made suggestions, as to how these 
evils could be remedied. To my mind, 
the defects or the evils pointed out by 
the Commissioner for Scheduled 
Castes and Scheduled Tribes in the 
first report are not. in anyway differ-
ent from those which are again point-
ed out by him in the present report 
which is under discussion. The areas 
may differ, the States may differ, the 
magnitude of the task may differ, but 
these evils are prevalent everywhere. 
The remedies often suggested by the 
Commissioner have to be taken up 
and implemented by the State Gov-
ernments seriously and sincerely 
Which is not done I have no doubt 

ScheduLed Tribe~ 
that the Central Government has done 
its bit in every sphere, particularly 
in the matter of giving liberal assist-
ance no; only to the State Govern-
ments but also to the various non-
official agencies. But, the system, 
which has been adopted for removing 
the various difficulties is not the 
cored system. The Government of· 
India, and particularly the Home 
Minister in his public speeches as wen 
as . in the conferences of the various· 
ministers who are concerned with the 
matters relating to the Scheduled 
Cast.es and Scheduled Tribes and also 
in the Central Advisory Board has 
been stressing the need to spend 
money from various other sources and 
pointed out that the money which has 
been given to the State Governments 
for various other developmental work 
should also be utilised for the benefit 
of the Scheduled Castes to a greater 
extent. But so far, I think no State 
has taken it seriously nor even the 
departments of the Central Govern-
ment. I understand that the Home 
Ministry has asked some of its officers 
to see that especially the Ministry of 
Works, Housing and Supply, and the 
Ministry of Education set apart a 
certain amount for the welfare of the· 
Scheduled Castes out of their own 
Budgets. I do not know the results. 
No doubt these instructions have been 
frequently issued to the State Gov-
ernments, but the State Governments 
have not cared t.o implement them. 
Therefore, I think the only method by 
which the State Governments and 
even the Central Government depart-
ments could be made to adhere to the· 
instructions of the Home Minister is 
to adopt the method which the Bom-
bay Government has recently adopt-
ed. 

Shrl B. K. Gaikwad (Nasik): There 
is no Bombay Government.; it is 
Maharashtra Government. 

Shri M. R. Krishna: I stand correct-
ed. The Maharashtra Government has 
issued instructions to the panchayats 
that if they do not remove untouch-
ability prevalent in their respective 
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areas, Government will not advance 

.any funds to those panchayats. These 

.are the types of methods which alone 
would make the State Governments 
implement the suggestions made by 
the Home Minister. Various State 

'Governments will have to come to the 
'Central Government for assistance for 
their own developmental purposes. If 
·the Central Government could make 
this condition as one of the binding 

'<!onditions on the State Government 
that in case they do not set apart a 
particular sum for the welfare of the 
scheduled castes, the Central Govern-
ment will not give any assistance by 
way of grants or loans to them, I 
'think the matter will be very quicklY 
:"Settled, 

There is another thing which the 
>Central Government is doing. The 
Home Ministry must have struggled 
hard with the Planning Commission to 
iind nearly Rs. 39 crores to be spent 
under the first FiVE Year Plan tor the 
scheduled castes. Simi'!arly, in the 

'Second Five Year Plan, they got about 
Rs. 91 crores, But out of the Rs, 39 
crores in the first Plan, they could 
spend only to the extent of Rs. 26 
crores, thereby leaving about Rs. 13 
crores unspent. I the second Plan, 
though the amount is pretty high-
Rs, 91 crores--they could only spend 
about Rs. 32 crores. They were 
expected to spend another Rs. 40 
crore,· during 1959-60 or 1960-61. 
Eve" if the Home Ministry or the 
Governments which take this money 
'spend Rs. 40 crores, yet there will be 
abou, Rs, 20 crores which would be 
left unspent. All these things happen 
because the Home Ministry depends 
on the State Governments for imple-
menting the variou<; construcdve pro-
grammes and they depend upon non-
officia1 agencies only for things like 
-doing propaganda against untouch-
'ability and so on. This system will 
mit'lrally make the progress of work 
very slow. 

My humble suggestion is that as far 
'8s po.sible the Central Government 

Scheduled Tribes 
should take alJ the constructive 
schemes under them, specially for 
providing water facilities, house sites 
and giving loans for purchasing lands 
for cultivation. These are some of the 
schemes which the Central Govern-
ment should themselves take up under 
the centrally sponsored schemes. I 
know the Central Government is giv-
ing a lot of assistance to the State 
Governments in various forms. They 
go to the extent of paying nearly 75 
per cen; of the expenditure, but even 
then the State Governments ar not 
in a position to take advantage of the 
Central Government's grant, simply 
because they are not in a position to 
find 25 per cent of the expenditure. 
Some of the things which the Central 
Government have now got under 
their Own schemes are said to be 
proving very well and they are 
real1y doing a great benefit to the 
scheduled castes. Therefore, if the 
Government feel that they would like 
to spend less amount, I think if that 
amount is spent under centrally spon-
sored schemes, more benefit would be 
given to the scheduled castes. 

Another, point I would like to bring 
to the notice of the House is about 
the alloca:ion of about Rs. 100 crores 
in the third Five Year Plan, I do not 
know on what basis Government, 
particular1y, the Planning Commission, 
arrived at this figure. I understand 
in the conference of State Minisiers, 
they made a demand that in the third 
Plan, the amount should be at least 
three times the amount set apart in 
the second Plan. I think even the 
Home Minister has given his view that 
the amount given in the second Plan 
should be definitely enhanced. On 
that basis, the Home Ministry should 
take up this question with the Plan-
ning Commission and see that the 
amount of Rs, 100 crores is enhanced 
te a reasonable' amount. 

There are various other schemes 
which have been taken up during the 
second Plan and which have not been 
completed. For completing tho.e 
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schemes, the Government of India will 
have to spend some money. I think 
this Rs. 100 crores will not be suffi-
cient to meet the commitments which 
have already been made during the 
second Plan and alsQ to take up the 
schemes under the third Plan. 

The Home Ministry has started 
some institutes like industrial train-
ing institutes on the pattern which 
the Labour Ministry has chalked out. 
These institutes under the Home 
Minis try have been functioning very 
weI! and they have been very helpful, 
specially to the scheduled tribes 
students. This is the tvpe of thing 
which we would like the Home Minis-
try to sponsor even for the scheduled 
ca£tes. If the Government of India 
could depend on the State Govern-
ments for various things, I do not see 
any reason why the Government of 
India should not assist the Labour 
Ministry to create some percentage of 
seats for the scheduled castes in these 
institutes. I know there is a percent-
age fixed but that would no; help to 
a greater extent. The Labour Minis-
tr~ does not itself have too many of 
these institutes in the States. I would 
very much request the Home Ministry 
to see that the Labour Ministry is 
assisted considerably to start these 
institutes in various States in greater 
number. That will not only solve the 
unemployment problem of the Sche'-
duled castes, bu t will also help 
deserving non-scheduled caste people 
to get technical training. 

The Commissioner has given in his 
report the number of educated un-
employed amongst the scheduled 
castes. It runs into some lakh~. 

There are also thousands of graduate3 
among the scheduled castes who could 
not secure any jobs. The number of 
people who have got the benefit from 
the State Governments and the Cen-
tral Government for education, but 
could not complete either matricula-
tion or graduation will run into lakhs 
and they will not be ina position to 
secure any Government job or earn 
their living. They would be adding 

811 (Ai) LSI}..-..6. 

to the battalion of unemployed peoplp 
in this country and after a long inter-
val, I am afraid they may be a 
IT.enace not only to the community, 
J:.u: to the nation also. 

Whenever the Government think of 
'ldnd reforms, the Government always 
feel two things, viz., distributing the 
land to the landless poor and enhanc-
ing food production in this countr.y. 
Jagir abolition has come in varioWl 
States, but that has not helped these 
people to any great extent. Now we 
are thinking a bout ceiling. As it 1~ 
heing delayed in various States, I 
think even the ceiling will not be able 
to bring a lot of benefit to the sche-
duled castes. In any case, the Gov-
unment of India have got the res-
ponsibility not only to help the sche-
duled caste landless agricultural 
Jabour, but also to help the other 
~andless labour in the country whose 
number is sufficiently large. 

13 hrs. 

At present the Schedu~ Castes 
Commission is not able to get figures 
from the State Governments as to the 
number of landless labour, particular-
ly those belonging to the Scheduled 
Castes in the State. Therefore,:it 
would help the Government of India 
to chalk out a better plan and also 
help a larger number of Scheduled 
Castes if they could ask the Census 
Commissioner to include this item in 
tb.e census of 1961. It will help mit 
only these people but also various 
deserving non-scheduled castes. 

Now I want to deal with one very 
important department of the Govern-
ment of India, and that is the Defence 
Department. I have great regard both 
for the Ministers and the Ministry 
but, as far as the Scheduled Castes 
are concerned, I think that is the 
Ministry which occupies t·he highest 
rank in flouting the constitutional 
privileges granted to the Scheduled 
Caste under the Constitution. The 
Defence Ministry certainly do not care 
for any instructions, either from the 
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Home Ministry or from the Constitu-
tion. I do not want to nalTate the 
whole story here. If you only take 
the number of officers in the Defence 
Ministry there may be half a dozen 
aflicers who have been recruited much 
before we achieved independence. Ex-
cepting the civilians in various cate-
gories including sweepers and SO on, 
no consideration is shown to Schedul-
ed Castes in the Defence Ministry's 
oppointments. I am not here pleading 
to the Defence Ministry or the Gov-
ernment of India to reduce the quali-
fications or to minimise the standards 
for recruitment in the detence ser-
vic;e. 

I only want to remind the Defence 
Minister and his Ministry not to ignore 
the historical facts. If the Scheduled 
Castes ,have been asked to do any 
I"I!IiIPOIlSible duty in the olden days, 
the only responsible duty that was 
given to them was to protect the vil-
lages. That is the reason why they 
started living on the outskirts of the 
villages. I hope the Minister 
very much enlightened if he 
cares to know about the 
1i&hting nature of the Scheduled 
Castes in the Mahar regiment. Then 
they were operating in a very import-
ant corps, the Machine Gun Corps and 
they have done very well. Now it 
the Defence Ministry has got no other 
reason excepting that some officers 
and men would not like to rub 
shoulders or Jom and work with 
tIbe Scheduled Castes in the ser-
vices, I see no reason why they 
could not provide reservation. 
When they are recruiting officers, 
If all the qualifications are fulfilled 
by a candidate belonging to the 
SCheduled Caste I see no reason 
why the Defence Ministry should not 
agree to fix a percentage tor them. 

Similarly in the educational institu-
tions which are being financed by the 
~ernment of India such reserva-
tions ought to be there. If they could 
~ convene a meeting or a confer-
eJlCe and in that conference members 

of the Scheduled Castes are included, 
I think they will not have an opportu-
nity to say in future that Scheduled 
Caste people are inefficient people to 
be put in the defence service. 

Now am reminded of the 
committee which has been 
constituted by the Uttar Pradesh 
Government to see what the 
reasons are for the Scheduled Caste 
people not taking advantage of the 
reservation and filling the vacancies 
reserved for them. I would like the 
Government of India also to constitutE 
such a committee to go into the vacanc-
ies in other departments and how 
they are filled up. I would very much 
stress that they should go very deep 
into the reasons why the Defence 
Ministry have not filled up these 
vacancies or why they ·have not given 
reservation to Scheduled Castes. I 
very strongly recommend and appeal 
to the Government to take that up. 

I hope I have got some more time 
left for me. 

Mr. Chairman: The hon. Member 
has already taken 17 minutes. 

Shri M. R. Krishna: Can I have a 
few more minutes? 

Mr. Chairman: Only (wo more 
minutes. 

Shri M. R. Krishna: Then I come 
to some small points. The Home 
Ministry have recruited some Assist-
ant Commis3ioners in 1957. They rec_ 
ruited them for a second time in 195ft 
or 1959. Then, because of the auste-
rity measures they could not be ab-
sorbed. I do not see any reason why 
tor a second time t·hose people should 
be called and recruited when they are 
not being absorbed. 

There are many Scheduled Caste 
people staying outside their State and 
working in various installations the 
Government of India. For example, 
Telugu-speaking and Tamil_speaking 
people are working in Jubbalpore and 
Poona Thes.. people do not get any 
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cancessians meant far the Scheduled 
Castes. They do not get even educa-
tion for their children in thase States. 
I think the Home Ministry has already 
received a lot af representations from 
this kind of peaple in thase States. I 
want the Government of India to take 
some steps in this ~egard. 

Again, giving treining in the indus-
trial training institutes will help most 
af the Scheduled Caste people to 
better their conditians. I think the 
Estimates Committee have suggested 
the reservatian of a certain percent_ 
age of Can tracts to these people. That 
has been referred to' the various State 
Gavernments and the Government of 
India have received some replies. 1 
wauld request the Harne Ministry to 
find out same way aut to help these 
people so that they may econamically 
be put an a saund foating. 

Shrl Dasaratha Deb (Tripura): It is 
good that after a lang interval we are 
discussing the Repart of the Com-
missioner far Scheduled Castes and 
Scheduled Tribes. But it ought to 
have been discussed much earlier. That 
itself shows ·haw our Ministry is tak-
ing interest in the prablems of Sche-
duled Castes and scheduled Tribes. It 
is tragic that every year they are nat 
making arrangements for the discus-
sion of this Report. 

As regards the progress of the wel-
fare work among the Scheduled Castes 
and Scheduled Tribes progress is not 
satisfactary. Even the Deputy Minis-
ter has agreed in her speech that it 
has not pragressed so much. 

Secondly, when we are gain/( to 
evaluate the pragress af wark among 
the Scheduled Castes and Scheduled 
Tribes at least we must have some 
comprehensive picture in this Report. 
But this report could nat give all the 
picture that is wanted by us. Infar-
mation is wanting in this report re-
garding figures of unemployment, 
availability of lands and other things. 
Of caurse I am not blaming the Cam_ 
missioner for Scheduled Castes and 

Scheduled Tribes. He has categori-
cally stated in his report that thaugh 
he sought so many things from the 
variaus State departments they did 
not respond as much as .he expected. 
That is another tragedy-how the 
State Governments are tackling this 
matter of the paor people. That is 
why I want to suggest categorically 
that this type of advisory committee 
ar ·bady is meaningless. Because, 
they are mare or less ineffective. 

The Commissioner has suggested 
many goad things. There are certafn 
suggestions whit'h are very goad and 
welcomed by the Scheduled Caste and 
Tribe's people. But the main paint Is 
how to implement his suggestions or 
schemes. Because, whatever be his 
suggestions, it is not obligatory on 
the part of the State Governments to 
formulate a scheme or execute a 
scheme on the basis of his suggestion. 

It is optianal on the State Govern-
ments. There is a directive principle 
also. There is a certain directive to 
the State Governments. But that is 
only an expression of pious wishes and 
not in the directians for implementa-
tian but far cansideration Regarding 
land reform also. There is a sugges-
tion that security of land must be pro-
vided in t·he legislation in all the 
places and that people of the Sche-
duled Castes and Scheduled Tribes 
must be given certain guarantees. But 
when I go through all these reporta, 
I find that a good number of States 
even taday could not formulate such 
legislation. What is the reason for 
that? Of course, I do not know the 
reasan. That was nat given here. 
That is an ather thing. 

The Scheduled Castes and Sche-
duled Tribes Cammi~sioner's Depart-
menf is something farcical. If you 
want to keep it only to put some 
moral pres._ on the Sta~e you can 
keep it but the outcame will be very 
much less. That is why I suggest 
that 1his is t.he right time for the Gav-
ernment of India to create a separate 
ministry for dealing with this mat!er 
of Scheduled CasteF, Scheduled 
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Tribes and other backward classes. 
Taking the urgency of rehabilitation 
of refugees into consideration, be-
cause thousands of refugees are com-
ing from East and West Pakistan, we 
had to create a separate ministry to 
deal with their problems. People of 
the Scheduled Castes, Scheduled 
Tribes and other backward classes, I 
think, form no less than one-third of 
the total population of India. To 
deal with such a big population we 
must have a similar separate minis-
try. Just to have some advisory body 
to give some advice and from time 
to time to report to the President and 
to place pious reports before the Lok 
Sabha will not help much because he 
has got no executive power. There-
fore a separate ministry must be 
formed with executive power, other-
wise you cannot tackle the problem 
successfully. That is my sugges-
ti.on. 

In Tripura State we have got a 
Tribal Welfare advisory body, but 
that body also is only to have some 
discussion on certain matters. Very 
lew of the suggestions of other mem-
bers are responded in that body's 
meetings. This is another funny 
thing. I am not speaking for myself 
but I am really surprised to find that 
though I have been a Member of this 
House since 1952 and I belong to the 
Scheduled Tribes I was not taken in 
that Tribal welfare advisory body 
which has been constituted in Tripura 
State and some other people have 
been taken who could not claim to 
be more acquainted with the pro-
blems. ThiS, I think, has something 
to do with political considerations. 
I do not know what it is. It is for 
the Government to answer this Point. 

At the State level also these 
advisory boards will not help much. 
W~ must have Tribal councils or 
other councils like that with some 
executive power. Unless such a body 
has executive power, it cannot do 
much effective work. That is why I 

for Scheduled Castes and 
Scheduled TTibe~ 

suggest that at all levels some sort 
of that power must be given. 

We have got one or two Tribal 
blocks in our area. but the function-
ing of th" blocks is very unsatis-
factory. Cadres from Tribal people 
are not beine: recruited to those 
blocks also. Such people are deputed 
to carry out this work who do not 
know the minds of the Tribal people. 
That is another tragedy. This sort 
of thing must be removed. 

The most vital point that I am 
going to make is about th" economic 
problems of the Scheduled Castes and 
Scheduled Tribes. This report sug-
gests eradication of some social evils. 
Eradication of untouchability or right 
to entrance of Harijans into temples 
has been ,uggested. Some legislation 
might have been enacted of that 
type. That is good. That type of 
social reform is absolutely neces-
sary. I admit that. But at the same 
time even if you have passed legisla-
tion of that type, you would not make 
much progress about Scheduled 
Castes, Scheduled Tribes and Harijan 
people. The main thing is econOmIC 
relief. That is why we have to take 
up the first and foremost task of 
building up their economic condition. 
That is the main oroblem. W., Can 
talk of our culture. You can set up 
some community hall or centres to 
develop their own culture, but you 
cannot successfully raise them until 
and unless their eConomic condition 
is improved. That:is why makine: 
their economic condition better is the 
most urgent necessity. 

It we go through alJ the facts, we 
will find that a good number of 
peasants either belone: to the Sche-
duled Castes or Scheduled Tribes or 
to other backward classes. They are 
the people who cultivate land. They 
are the peasants. Therefore if you 
want to improve their condition you 
must have land reforms. They must 
be provided with land. otherwise you 
cannot improve their condition much 



3~I Motion re: SRAVANA 27, 1882 

although you might have .desire to 
improve their condition. That is why 
in every State, legislation must be 
passed so that landless people belong-
ing to these communities are given 
priority in the distribution of land. 

There are certain areas in India 
where people of the Scheduled Castes 
and Scheduled Tribes are pre-
dominant inhabitants. Such areas 
must be declared as Scheduled Areas 
where only people belonging to that 
particular community should be 
rehabilitated. If you do not protect 
their interests that way then other 
moneyed, advanced or cunning people 
will advance money to them or give 
them loans and exploit them. Ulti-
mately they will thus lose their land 
and it will be transferred to those 
other people. That is how thousands 
of people belonging to the Scheduled 
Castes and Scheduled Tribes have 
been evicted from their lands. You 
must stop that eviction. If you want 
to stop that eviction, you must have 
land legislation On that basis. 

It is good that recently we have 
passed the Land Reforms Act for 
Tripura where at least certain provi-
sions have been incorporated to res-
trict transfers of land belonging to 
Scheduled Tribes to other people. 
But that also is not enough. What is 
happening actually in Tripura State? 
In Tripura State, we find that 
hundreds of Tribal people are being 
evicted from their lands and this 
administrative body is, in some way 
or other, only acting as a silent 
spectator and somewhere directly 
participating in the act of evicting 
these Tribal people. Otherwise, I do 
not find any reason why these Tribal 
people who have been cultivating 
their lands for years together should 
be evicted. I can give you the name 
of some 40 Tribal families in Sunamara 
sub-division. The hon. Home Minister 
may please take note of that. They 
had been cultivating those particular 
plots of land for the last 40 years. 
That land has been acquired and given 
for the rehabilitation of other sections 
of the people. Why? We have got 
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plenty of land in our State. You can 
find land elsewhere for them. You 
cannot acquire that land, evict a 
section of the people and again make 
them refugees. This is very unfair. 
I wrote about it to the Secretary of 
the Tripura Administration. His 
answer was very funny. He told me, 
''We have acquired that land. Now 
there are certain difficulties that have 
arisen. Please advise your people to 
find a place elsewhere and we can give 
them rehabilitation grants." Is it an 
answer that should come from a res-
ponsible Government officer? Really, 
it is very bad. How long will these 
Tribal people be suffering like that? 
I do not know that. But a time will 
come when these Tribal people also 
will resent it-and we have seen 
resentment. These Naga people have 
been fighting for a long time and ulti-
mately the Government of India had 
to accept their demand. That is there. 
Even in our State, there are certain 
places which are completely or pre-
dominantly inhabited by Tribal people. 
They are compact areas. It is not 
only in Tripura State. it may be 
possible to find it in other places also. 
And wherever it is possible, certain 
plots of land must be reserved for 
the Scheduled Castes and Scheduled 
Tribes, and only these people should 
be made to inhabit those particular 
areas. In that way at least we can 
give them some guarantee in the land 
itself. 

Another point I want to urge is 
this. I fought out this at the time of 
the consideration of the Bill itself, 
that is the Bill relating to the legisla-
tion of the unauthorised occupation of 
land. At that time also I spoke. 
Most of the Tribal people are shift-
ing cultivators. When some sense 
dawns on them, the start developing 
the land, and there is a tradition 
among our people that first they re-
claim the land, then apply and then 
get settlement after three or foIU 
years. And that tradition has been 
going on in our State and people 
have reclaimed quite a considerable 
portion of land like that. But now 
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We have passed that Bill to evict 
them summaniy, that is all those un-
authorised occupations. But it should 
have been the attitude of Govern-
ment to see that all these unauthoris-
ed occupations, particularly in those 
areas where there is no dispute or 
trouble, are regularised. That should 
be the attitude of our Government, 
and I think in our part also a list 
shOUld be maintained. 

Then, regarding education I wish to 
say something. I have not much 
time, but I wish to say that the pres-
sent system of education is quite de-
fective, particularly for the Tribal 
people. The trouble that the Tribal 
people are facing is, first when they 
go to school they face the linguistic 
difficulty, because they have got some 
other language. At least up to the 
primary standard they must be given 
education through their mother ton-
gue. In the Government reports and 
other things that is agreed to. But 
what is the concrete action they have 
taken to implement it? No action has 
been taken so far. If the Govern-
ment was so keen to have such kinds 
of org"ni~ations in the last two or 
three years, I could have given them 
that type of organisation and the pro-
duction of text-books in tribal langu-
age could have been done. But no 
effort is being made in that direction. 

And then. even if you establish 
primary schools in these villages you 
cannot expect all these children be-
longing to the Scheduled Castes and 
Scheduled Tribes to attend school, be-
cause they are poor and they have 
to go into the fields to help their par-
ents to earn for themselves. Even a 
boy of seven. eight or ten years of 
age has to go and work in the field. 
So 1 SUggest that if you want to give 
them education. you must give them 
lome cash dole. including text-books 
and other things wherever necessary. 
You must collect data in this respect 
and find out who are the poor people 
and give them cash doles and help 
them to attend sebool. If you pro-
ceed In that way, then YOU caD at 

least give some sort of educational 
benefit to them. Otherwise it will 
not be much effective. 

Then, there is the question of 
reserva'ion of posts. It is a good 
thing. In the Constitution there is a 
direction to this effect and in the 
report of the Commissi~ner for Sche-
dued Castes and Scheduled Tribes 
also there is some direction. In the 
Government services some posts have 
been reserved for Scheduled Castes 
and Scheduled Tribes. But in many 
cases we find that these posts have 
not been filled by the candidates 
belonging to these particular com-
munities, because it is only a pious 
wish. If any State Government or 
Ministry or any appointing authority 
refuses to appoint them, then the 
candidates belonging to that parti-
cular community are quite helpless 
because they cannot go to the court. 
If you want to implement this direc-
tion seriously and very sincerely, 
you must have a legislation on that 
basis, so that if any officer does not 
implement it or if anybody refuses 
to implement it, then the person con-
cerned can go to the court and file a 
suit. So 1 urge that we must have a 
legislation on that basis. 

And lastly, I have to point out that 
the Manipuri community in our part, 
are not treated as a backward com-
munity at present. But they are 
backward. I request the Government 
to see that when the next list is pre-
pared for Scheduled Castes, Scheduled 
Tribes and Backward Classes, 'this 
Manipuri community of Tripura also 
is included as a backward class com-
munity and all the amenities and 
privileges to which such communities 
are entitled should also be given to 
that community. 

'" ~ (~-m=rn
~~) :~;;ft, rftf 
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~~~~t 1 ;;r{I'a'III''RiIr 
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8hri R. C. Majhi (Mayurbhanj-Re-
served-Sch. Tribes) : I have very 
carefully gone through the Report 
of the Commissioner for Scheduled 
Castes and Scheduled Tribes, and I 
find that he has made many good 
recommendations, and he has also 
tried his best to point out where the 
real defect lies at present. He has 
pointed out that the State Govern-
ments and even the Centre are not 
sineerly discharging ther duties, and 
are not implementing properly the 
schemes which are approved by them-
selves. 

I have tabled an amendment re-
garding the withdrawal 01 the extra 

Scheduled Tribe! 
amount allotted for the multipurpose 
tribal blocks for the upliftment of the 
tribal people. In the Second Plan 
43 such tribal blocks have been open~ 
ed throughout the country. In the 
Second Plan, it has been clearly 
sstated that these blocks will be 
opened in areas where the tribal 
population is nearly 80 per cent., the 
area will be 200 square miles, and 
the population will be 25,000. But 
I find from the report that most of 
these blocks have not been opened in 
the tribal areas or scheduled area. 
but have been opened in areas where 
the tribal population is very much 
less. 

Take the case of Bihar, for instance. 
We find from the report that there i. 
one block at Rohtas in Shahbad dis-
trict. The total popUlation there is 
24,120, but the tribal population is 
only 3,522. Similarly, there is an-
other block at Adhaura where the 
tribal population is only 8,313 out of 
a total population of 14,724. In an-
other block at Kundahit in the same 
district, the tribal population is only 
23,954 out of a total population of 
58,656. 

Sir, have gone through the 
President's Order declaring certain 
areas as scheduled areas, but I do not 
find Shahabad district having been 
declared as a scheduled area. I do not 
know why three such blocks should 
have been opened in a district which is 
not even a scheduled area. What i~ 
the reason? What were the considera-
tions which led the Central Govern-
ment to open three such blocks in an 
area where the tribal population is 
very small, and which has not even 
been declared as a scheduled area? 

Similarly, there are other such 
blocks in Andhra Pradesh. where the 
tribal population constitutes only 37 
per cent. or so of the total popUlation. 
Therefore, I want that the Central 
Government should immediately 
withdraw the amount which has been 
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14 hrs. 

The Commissioner has also pointed 
out that in the case of blocks where 
the tribal population is too low or 
less than 25 per cent, there does not 
appear to be any j Ilstification for 
financing such blocks from funds 
earmarked for the tribal people. I 
think the Home Minister will pay 
special attention to this mis-utilisation 
of the tribal funds which are now 
being utilised in the name of the 
tribal people for the interests of other 
people. 

There are so many shortcomings in 
the implementation of the scheme. 
To implement the scheme many 
volunteer organisations are given 
funds. But, we do not know for what 
purpose the funds are given to them: 
they have not submitted anv state-
ments of expenditure though they 
have taken similar amounts in 1956 
also. 

I will take the case of one organi-
sation, a non-official agencv-that is 
the Andhra :Pradesh Adim Jati Seva 
Sangh. In 1956-57, one lakh of 
rupees were taken: but it has not 
submitted any statement of expendi-
ture incurred. Similarly, in 1957-58 
also another one lakh of rupees were 
given; but no eXDenditure statement 
is available. In 1958-59 also 
Rs. 1.10.800 was given: but no details 
of expenditure incurred are available. 
How is the Ministry granting such 
amounts to a non-official agency which 
has not yet submitted any details of 
expenditure? In this report it is not 
mentioned what for these grants are 
given to them. 

Similarly. about stipends. Large 
amounts are given every year to the 
stUdents of the Scheduled Castes and 
Scheduled Tribes. But I would say, 
UD to now, these funds are mostly 
mis-utilised. The deserving candidates 

have not yet been able to get the 
stipends in time. because the amoWlts 
are eiven to them later. Last year 
the amount was transferred to the 
State Governments and the State 
Governments distributed the amoWlt 
in the month of December-that is. 
after 8 or 10 months. Most of the 
deserving candidates, the students 
who deserved to get these stipends. 
have left the schools. If the money 
which is provided for the students is 
utilised in this way. what benefit will 
they get from the grants that we are 
giving them? 

I have to say something about the 
conditions of tribal labour. Govern-
ment have fixed the minimum wages 
differently for the tribal people. They 
have not fixed it Wliformly. Even in 
the Orissa State the minimum wage&' 
are not equal throughout the State 
and nO attention is being paid to the-
uplift of the tribal people. the tribal 
labourer. That area is an industrial 
area and their condition is very bad. 
Governmen t is not taking any "teps 
to improve their conditions in thil< 
area. 

Much has been said about the 
allocation of land to the Scheduled 
Castes and Scheduled Tribes. I have 
my own personal experience in this 
regard and I feel that the Scheduled 
Tribes are not getting the lands 
allotted to be given to them. Only 
the non-Scheduled Tribes and non-
Scheduled Castes are generaJly given; 
even the zamindars are getting, not 
the Scheduled Castes and Tribes. 

About the resettlement of the 
persons displaced due to the river 
valley and other projects, Govern-
ment have not taken any steps to 
rehabilitate them. From the Com-
misioner's report we find that the 
people are nowhere now. Their com-
pensation has not been paid to them. 
nor lands. Even in factories serviceS' 
are not provided for them. They are 
mostly loitering; they are. in a way 
homeless. I think Government would 
take steps to rehabilitate them as 
early as possible. 
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I think Government have not done 
8Ilything about teaching the tribal 
people in their mother tongue. It 
!has been mentioned several times in 
the Commissioner's report that the 
primary education of the tribal 
children should be in their mother 
tongue. Even the Prime Minister 
.once said: 

"We must perfectly and abso-
lutely make it clear to them that 
we shalI encourage tribal langu-
ages. We must encourage tribal 
languages to the utmost possible 
extent, even to the extent of 
inventing a script where there is 
none." 

But, actually, no script for the 
-tribal language has yet been invented 
and no definite step has been taken, 
-especially in Orissa, to teach the 
tribal children in their mother tongue. 
"The Prime Minister pointed out that 
the Russian Government has carried 
-out the scheme very successfully. I 
have seen in some booklet that they 
have provided a written form for the 
language of people whose number is 
only 6,000. Six thousand people 
.&peaking a particular tribal language 
have been given a written form there. 
But there are many tribals whose 
number is more than a lakh and who 
speak a particular tribal language; 
-but no script has as yet been invented 
for them and they are not given 
~ucation in their mother tongue. 

I have another amendment about 
the Scheduled Castes and Scheduled 
'Tribes not being enrolled as such in 
"the Employment Exchanges through-
out the States. The Commissioner 
has pointed out that in Delhi only 
those people who are declared as 
"Scheduled Castes and Scheduled 
'Tribes in the State are being enrolled 
as' such and those Scheduled Castes 
and Tribes coming from outside may 
not be enrolled as such in the Delhi 
Exchange. I think Government will 
1ake proper steps because the Sche-
duled Castes and Scheduled Tribes 

ScheduLed Tribes 
should be treated in the same way 
throughout the Indian Union. Other_ 
wise, other Scheduled Castes and 
Scheduled Tribes who are declared 
as such outside Delhi will not he 
eligible to be enrolled as such here if 
this order is fOllowed. AlI the offices 
of the Central Government are located 
here; and they will not get jobs. r 
think Government will take proper 
s:eps to see that alI the Scheduled 
Caotes and Scheduled Tribes, who are 
once declared as such, are registered 
as such in the Employment Exchange~. 

Shri Ramdhani Das (Nawada-
Reserved-5ch. Castes) : Mr. Chairman, 
I am very grateful for the opportunity 
given to me to speak on this occasion. 
It ;s an unchallengable fact that even 
among the Harijans there is disparity 
not only in social status but also In 
different fields of life suoh as educa-
tion, economic condition and political 
advancement. In the field of educa-
tion, Sir, I must say that the most 
backward Harijans like the Ooms and 
otherr who have been well_classified 
by tht Commissioner in his first report 
and Rubseauent reports also, are lag-
ging far behind. When one goes intn 
the ~etail, one is bound to see that 
the students of these castes are so 
slila]) in number that it is practically 
equal to nil in colleges. In the second-
ary stages. their number is SO low that 
it can be counted on fingers. So is 
the case in the lower stages alsn 
Now. the question is: why is this so 
and how can they be educated? 

My answer to the first question i~ 

this. Because of their backwardne .. 
in every field of life and mostly dut" 
to their poverty they are not in a posi-
tion to utilise the facilities which are 
insufficient for them. For the second 
question my answer is that unless and 
until a handsome amount of scholar-
ship is granted at the very beginning. 
they cannot get education as expected 
I suggest that the Government should 
make arrangements for residential 
Rchools where such students can bp 
found in numbers. Where it is not 
poss;ble to provide residential school~, 
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individual students should be given " 
stipend of Rs. 25 per month or it rna,)' 
be a sum which the Governmen, 
thinks fit to meet the necessities of 
life like food, clothing, .etc. 

I now turn to the economic condltioT, 
and I must say that whatever faci],-
ties ar" being given by the Govem 
ment, these people are not in a position 
til take advantag of them and in this 
connec:ion, I should like to say that the 
first thing for the Government to do is 
to give t·'lE'm such aid as to make them 
their own houses. In any case, they 
can not be expected to contribute any-
thing substanital for this purpose and 
so I suggest that Rupee 1500-1600 
should be given as help to an indivi-
dual not only in urban areas or in 
Government employ but to people 
belonging to all such castes in rural 
areas and villages. 

Their reservations is a very impor-
tant question and it requires serious 
consideration by the Government. 
Here, I must say that due to their 
backwardness, they could not have 
organised themselves to get redress 
of their grievances and could not get 
represenetation what to speak 0.' the 
legisla tures even in local bodies and 
such institutions. They are the bones 
of these institutions but they are not 
actually represented there. I hope the 
Government will not wait for their 
cry but will try to end their cry 
which is being seen ahead. With your 
permission, I should like to ask the 
Government whether, when the Gov-
ernment is financing Harijans for col-
lege and higher education, it cannot 
do this even for primary education 
for the most backward Harijans by 
accepting my suggestion or by any 
other alternative means. Again, may 
I ask the Government whether it can-
not provide such poor people with 
houses of their own when the Gov-
ernment is financing the Harijans to 
take to other business such as agricul-
ture and industry? Lastly, I should 
like to know whether it is too much 
to ask that their rights and privileges 
granted under the Constitution should 
not be aIJowed to be usurped by pro-
8l1(Ai) LSD.-7. 

gressive Harijans leaving the really 
backward classes to rot. I hope the 
Government will give sympathetic 
considera lion to my suggestions and 
will try to answer the questions that 
I have raised. 
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SOO B. C. Mulliek (Kendrapara-
Reserved-Soh. Castes): Mr. Chairman, 
Sir, I am very thankful to you for 
giving me a chance to participate in 
this debate. Sir, much has been 
spoken about the delay in the imple-
mentation of the programmes meant 
for the weliare of the Scheduled 
Castes and Scheduled Tribes. The Re-
port reveals that there is a great 
shortfall in expenditure during the 
first three years of the Second Plan. 
Out of the total provision of Rs. 91 
crores, up to the end of 1958-59 only 
a sum of Rs. 32'20 crores has been 
expended. Even after the liberalisa-
tion and simplification of the procedure 
no'hing more has been done. Once 
again the Commissioner has rightly 
observed that the progress is very 
slow due to lack of co-ordination bet-
ween the various administrative de-
partments and the welfare depart-
ments of the States dealing with these 
<chemes. 

Sir. the Commissioner has a1,0 
clearly said that the State Govern-
ments are not realising their respon-
sibilities. If this is going to be he 
attitude, then how can we expect that 
the programmes as planned will be 
achieved in the next few years. I 
feel that the Central Government i. 
very eallous towards this. From my 
experience I find that th~ C~ntre can-
not take the State Governments to 
task except making occasional re-
quests. I would like to ask one ques-
tion to the hon. Minister. If the State 
Governments do not perform their 
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duties, what can the Central Govern_ 
m~nt do in the matter? The poor 
Commissioner has no power except 
in making these voluminous recom-
mendations every year. Most of his 
recommendations are neither imple-
mented nor looked into. His post is 
for a show, just to satisfy the Sche-
duled Castes and Scheduled TrIbes 

Then I come to my second point, 
and that is abou: the creation of 
single-member constituencies. I have 
also moved an amendment dealing 
with that question. The hon. De-
puty Minister also spoke something 
about it. I do no ~ understand why 
this matter is delayed. It was dis-
cussed several times in the informal 
consultative committee and a decision 
was taken by the Chief Minis ers of 
the different States. This was also 
mentioned in the President's address 
to both Houses of Parliament this 
year. I do not know why ihis mat-
ter is delayed further. It is very 
essential to take an ear'y decisicm; 
otherwise it would be very difficult 
for us to prepare ourselves for the 
next general elections. 

In regard to our represen ta tion in 
the Cabinet in Orissa, I have to in-
form the House with great regret 
that a great injustice has been done 
to a population of about 55 lakhs 
Scheduled Cas.es and Scheduled 
Tribes. The total strength of Sche· 
duled Caste and Scheduled Tribe 
M.L.As in Orissa Vidhan Sabha is 54 
out of a total membership of 140 
seats. But nobody was taken as a 
Minister or Deputy Minister in the 
Coalition Ministry. Could such a big 
popu'ation tolerate this game of poli-
tics? The fact is they do not like to 
create disturbances in the country. 
Whatever may be the injustice done 
to them, they accept th~m. But I 
am. surprised why the Central Gov-
ernment have closed their eyes. They 
can ask the State Government to do 
the right thing for the establishment 
of a healthy demooratic siprit in the 
country, 

for Scheduled Castes and 
Scheduled Tribes 

now come to represen ta tion on 
the Public Service Commissions. It 
is a sad fact that few Members from 
the Scheduled Castes are found on 
the Public Service Commissions. 
""'ere are Scheduled Caste Members 
on the Commission only in two States. 
Adequotr representation should be 
given to them on all the Public Ser-
VICe Commissions and other rec.ruit-
mg bodies for proper safeguarding of 
the righ' s of Scheduled Caste, and 
Schedu'ed Tribes. 

It is a matter for regret that the 
quota for 1959-60 for 12 overseas 
,cholarships fo.r Scheduled Castes and 
Scheduled Tribes has been suspended 
on the plea of foreign exchange diffi-
culties. A statement laid on the 
Table in reply to my U,,,tarred Ques-
tion No. 214, d&.ted the 3rt' Augtlst 
1960, says: 

"Pending the repor~ of the 
Screening Com'llittee appain :ed 
to review all overseas scholar-
ships schemes with reference to 
foreign exchange difficulties, steps 
could not be taken in time to 
m~ke the selections against 1958-
59. The 12 scholarships of the 
1958-59 quota were however 
awarded during 1959-60. Ar- the 
12 awards of 1958-59 were actual-
;y made in 1959-60, the quota for 
1959-60 was not sanctioned." 

I want to know from the han. Mi-
nister whether the other scholarships 
of .he Government or India have been 
suspended on the same ground. 

The financial aid given to the back-
ward States like Orissa fo.r the bene-
fit of the children of the Scheduled 
Castes is very inadequate. On ac-
count of this many Scheduled Caste 
s ':udents are not getting any stipends. 
The State Government of Orissa has 
fixed a percentage barrier. Only 
students securing above 40 per cent. 
are receiving help; the others are 
cnmpelled to give up their studies. 
The imposition of a percentage bar-
rier or merit test in the pre-Matrie 
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stage is improper, undesirable and 
harmful. All poor students in the 
pre-Matl'ic stage should get help 
irresp~ct.ive of any test, of course 01! 

prom~ ;lOn to the next higher c;ass. 
In view of this, I request the Minis-
ler to increase the financial assistance 
gIven to the very backward States 
tnm 50 per cent to 75 per cent. 

The housing condition of the Sche-
duled Castes and Scheduled Tribes 
IS very deplorable. The subsidy 
given far construction of houses is 
not sufficien ~ to build good house,. 
ThiS grant should be increased up to 
Rs. 1,500. Those people belonging to 
the Scheduled Castes and .scnEduled 
Trib":3 v;ho art: (;ornpanUiVbj in a 
better position find it difficult to gce 
iO'l1lS from the Government undei' 
the general housing schemes for the 
construction of standard houses. I 
would sugges' to Government that 
in their cas'2' a separate provision 
shou'd be made for advancing loan, 
t~ such people free of interest. 

There are several irregularities in 
th" construction of Harijan colonie.'. 
About thre" years back money wac' 
sanctioned for the construction of 
houses at Dhamnagar in Orissa for 
10 Harijan famiEes. I am surprised 
to know th ,t even within three year" 
house. could not be constructed. I 
understand from a friend who is a 
Member of this House ihat the tim-
ber purchased far this purpOSe hac 
b~en eaten away by white ants. 

1 come to the last pain t-regardinr 
ulltouchability. Untouchability s.ill 
prevails in the country. Barbers and 
washermen do not serve the Schedul-
"d Castes in the villages. The un-
touchability tha~ is now prevai'ing in 
the country will be eradicated only 
when all the Scheduled Caste people 
arc educated properly nad their 
financial condition is very .ound. 1 
would in this connection like to make 
a small suggestion that a ,~ommittee 
~hould be set up in every sul ... divi .. 
'Ion under the chairmanship of the 
SDO. The local representative. 

for Scheduled Castes and 
ScheduLed Tribes 

MLAs and MPs, social workers ani.. 
otner otticials at the sub-divisional 
leveJ should be represented on the 
CommiLtee. The committee will meet 
f' urn time to time to discuss the pre-
\ 31ance 0f un .ouchability. No finan-
cial aid should be given to non-offi-
clal o.rganisations for removal of un-
t~uchability. Many of the so-cailed 
social workers of these organisations 
are more engaged in pOlitics than if' 
social work. A committee has been 
set up :n Orissa to go into the ques-
tion of the working of these bodies. 
I would suggest that similar com-
lii.~ttces ::;huuld be appOili.:.ed in all 
the States. 

Shri Subodh Hansda: Sir, this re-
port which is now under discussior. 
was submitted to this House on the 
2 th of September, 1959 and eleven 
months have passed. I am glad the 
han. 'he Speaker gave a ruling thll 
morning that every report should be 
di ,cussed within fifteen days of its 
pre32" tation. I do not think any-
thing good would come out of dis-
cU~3ion eleven months af.er the pre-
sentation of a report. We do not 
know what has happened within t..,is 
period of eleven months. The hall. 
the Home Minister p~ aced a stat,,-
men, of the action taken by the State 
Government on the report On the 
Table of the House. That document 
also is not with us. I would like to 
impress on Government that this so~t 
of delay should be avoided in future. 
I hOPe the Minister will take note 
of this aspect of the matter. 

N ow. I find ,hat the report is ~ot 
at all a comprehplsive one. TI:" 
Commissioner himself has admitted 
that it is not a comprehensIve one. 
He says: 

''Up-to-date data concerning the 
distribution of agricul :ural land 
to the Scheduled Caste and Sche-
duled Tribes and other backwa.rd 
c" asses and correct • information 
regarding the percentages of re-
servation in services reached by 
these communities so far in differ-
er.t States is not how"ver stili 
available with a number of them. 



Motion re: AUGUST 18, 1960 Report of Commissioner 3276 

[Shri B. C. Mullickl 

It is desirable that this important 
data is collected by all the State 
Governmen.s for keeping the rele-
vant records up-tO-date so as to 
convince the country of theIr 
efforts .. .... " 

could not understand how the Com-
missioner was satisfied and why he 
should not give the full facts before 
us. I fail to understand how he IS 
satisfied with the activities of lh~ 

State Governments. My experience 
shows and this report also shows that 
the State GovBrIlments are ramer un-
sympathetic if not indifferent about 
the Schedu' ed Tribes. I thmk the 
State Governments feel that they 
fulfill their duty by spending hug~ 

amounts of money for the welfare of 
these people. I wan: to point out 
we an interesting paragraph from 
the report of the Commissioner r~
garding expenditu.re. I find that out 
of the amounts allot.ed for the weI-
hre of Scheduled Castes and Sche-
duled Tribes, there is no expenditure 
incurred almost during the first nme 
months of the year, but during th'" 
las. quarter of the year, the entir"! 
amount 15 spent. Within three 
months, the whole amount is spent. 
This is what the Commissioner says: 

"From the progress report re-
ceived from One of the State 
Governments relating to Central-
'y sponsored programmes for the 
year 1958-59, I noticed that while 
expenditu.re incurred by the State 
Governmen ~ during the first three 
quarters was only Rs. l' 67 lakhs, 
they proposed spending an amount 
of Rs. 19' 70 lakhs during the last 
quarter of that year. 

In another case, out of an 
amount of Rs. 60 lakhs earmark-
ed for communication in the se-
cond Five Y~ar Plan period, not a 
single pie could be spent during 
the first three years of the Plan 
period and the State Gcwerrunents 
now propose spending the whole 
amount in the remalnini two 

for Scheduled Castes and 
Scheduled Tribes 

years. All .his leads to the be-
lief that the pians are not pro-
p~r:y thought of before hand with 
the result that the schemes can-
not be implemen .ed immediately 
after the sanction. 

So, I ventu.re to say that the State 
Governments are rather indifferent to 
the welfare of these people. When 
th~ amount is spent at the end of 
the year. that amount is spent extra-
vagantly. and I feel that most of the 
sums are misappropriated and some-
tim2s the amount goes to the pockets 
of the contractors or to some inter-
ested p~rties. So, \vhat I feel i3, 
when the Central Government is so 
anxious for the upliftment of these 
people, the Central Governm~nt 

should take steps to see tha t ~he 

Statps utilise the amount just in time. 
Also, the Central Government shou'd 
ask the State Governments to submit 
quarterly reports so that they are 
apprised of the whole position. 

When 1>he States are so indifferent 
to the welfare of the Scheduled 
Castes and Scheduled Tribes, I would 
like to submit that the present or-
ganisation under the Central Govern-
ment should be made very strong. 
In the present set-up, there are only 
nine assistant commissioners through-
out the country and one commission-
er in the Centre. One Assistant 
commissioner has to serve two or 
three States and it is very difficult 
to move from one place to another, 
when there is only one Assistant 
commissioner for two or three S.ates, 
to see the projects that are meant 
for the welfare of the Scheduled 
Castes and Scheduled Tribes. It is 
practically impossible for the com-
missioner to visit all the projects and 
evaluate them. Therefore, I submit 
that this organisation should be wid-
ened. I also submit that there should 
be at least two or three officers in 
each State under the assistant com-
missioner so that they can keep a 
be.ter contact with the people and 
also look into the welfare .,rogram-
mes properly. 
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I Dn<l that the responsibility of the 

assistant c~mmissioner is very great. 
I find from the report tha, some of 
the additional work like the inspec-
tion of destitute homes or ',he infir-
maries that are set up for the displac-
ed persons in varia'us parts of the 
country has been entrusted to this 
o.rganisation. I feel that when there 
is a grea, shortage of staff in this 
organisation it is not wise to entrust 
the officers under this organisation 
with this task also. I hnpe the pre-
Sl,O. orders en trusting them wi th the 
additional work will be withdrawn. 

It has been repeatedly stated in 
this House that there must be some 
consolidated list of Scheduled Cas .es 
and Scheduled Tribes. I am so.rry to 
say that this request has been turned 
down on the plea that it is not a fea-
sible proposi ion. But here, I want 
to say that as there is nO consolidated 
list for these classes of people for 
the whole country, the number of 
difficulties are cropping up. Some of 
the difficulties have been sated by 
mv friend Shri Majhi. Regarding 
e~ployment exchanges, I would like 
to say that these exchanges are only 
open to those people who belong to 
the padticular Sta e and those who 
do not belong to that particular State 
or area are debarred from registering 
their names in the employment ex-
change. Such is a'so the case with 
regard to educational facilities. For 
example, my community is recognis-
ed as a Scheduled Tribe in the States 
of Bihar, West Bengal and Orissa. 
When tha~ community has migrated 
to Assam in the tea gardens, there, 
thev are treated as backward classes, 
and they are denied all th" facilities 
th",t are enjoyed by their fellow-
brothers in the States of Bihar, West 
Bengal and Orissa. 

Shrl Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Shame. 

Shrl Snbodh Hansda: I would 1ike 
to point out one more thing. In th«; 
;report. there is reference to a dhobl 
bov. He was recognised as a Sche-
duled Caste in Uttar Pradesh, but 

when he went to Bombay, he was 
not' recognised as a Scheduled Caste 
there, because he had migrated from 
Uttar Pradesh to Bombay. I do not 
think it is a sin or a crime for the 
Scheduled Caste Or Scheduled Tribe 
people ,0 move from one place to an-
other in seadch of a job or for any 
other thing. If they settle down in 
!lnother place, I do not think it is a 
crime. Therefore, I say that there 
mus. be some consolidated list. If a 
list is not prepared, I think there will 
be a number of prob:ems cropping up 
III this way. 

Another thing with which I want 
to enlighten the House is this. As !he 
House is aware,· a number of dams 
aAd industrial projects have been 
set up in !his country and due to the 
~onstruction of these things, many 
people have been made refugees. 
From the report I find that during 
the first five year Plan thousands ot 
people had become refugees and 
only 50 per cent of them have been 
rehabilitated. But those who have 
been rehabiljtated have not been pro-
perly ;rehabilitated. From the report 
f find that those people who have 
been rehabilLated have been given 
meagre lands and those lands also are 
very infertile and barron. This is 
what the Commissioner, in his report, 
says in this connection: 

''It has also been observed that 
in most of the cases the 
new land allotted to each family 
is meagre and infertile. For in-
stance, 501 Scheduled Caste fami-
lies were displaced from 1,002 
acres of land on account ot the 
Durgapur Steel Project in West 
Bengal and all of them have been 
allotted on'y 42 acres ot new 
land. Similarly, out ot 84 Sche-
duled Tribe families displaced 
f;rom 80 acres of land, 80 tamilies 
have been resettled on 7 acres of 
land only." 

Therefore, I say that these diStllaced 
persons should be rehabilitated pro-
perly. Now, we are at the end ot 
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the second Plan. I want to know 
this: for whose fault these people 
have not been rehabilitated since the 
fulfilment of the first Plan. 

As regards representation in the 
.;ervices. much has been said, and I 
only want to quote here from the 
report one aspect of the matter. 

From the repor" I flnd that jn 
Class I and Class II services, repre-
sentation is very very meagre. Even 
in Class III and Class IV services, it 
is not up to the point. It is always 
said In this House that suitable can-
didates are not at all available. I do 
ag;ree with that in regard to Class I 
and Class II services, but I disagree 
in regard to Class III and Class IV 
services. (Interruption). Sometimes 
qualified candidates are not avail-
able and that is why I agree in re-
gard to Class I and Class II services. 
But for Class III and Class IV ser-
vices, I disagree that suitable candi-
dates are not available. 

The Commissione.- has said in his 
report: 

"It came to our notice that about 
34 vacancies of C:ass IV under the 
D.T.S. Khurda Road, Orissa, which 
were reserved for Scheduled 
Tribes were no. filled for want 
of suitable candidates. My As-
sistant Commissioner at Bhuba-
neswar approached the Deputy 
Sec.-etary Tribal and Rural Wel-
fare Department, Government of 
Orissa and the matter was taken 
up with the authorities concern-
ed. It was then decided to call for 
names of Scheduled Tribe candi-
dates from the concerned centres. 
To everybody's surprise about 300 
applican:s turned up, out of whom 
the ;requisite number of candi-
da tes were selected for Class IV 
posts. and the rest were put on 
the waiting list. Out of these 
300 candidates, a panel of 7 nameg 
of Ma'riculates was also sent to 
the General Manager, S.E. Rail-
way, C:.Ilcutta, for absorption in 

for Scheduled Castes and 
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Ciass III posts, as they were also 
ilnding shortage of suitable can-
didates from this community." 

So, 1 do not believe that the candi-
da les are not at all available. It is 
due to the lack of interest on the 
part of the various appoin .ing autho-
;rilies and the State Governments. 
Tiidt is why such vacancies are not 
filled up. 

Regarding the non-official agencies 
functioning in different parts of the 
country for the welfare of scheduled 
caste" and scheduled tribes, as al-
,'cady stated by my hon. friend, Shri 
Majhi, there is no proper check of 
the amount that is given as grants-
in-aid to these organisations. I would 
also lIke to point out how the orga-
nigltions are receiving grants-in-aid 
and how they are spending that 
amount. I find there is always a 
short-iall of their accoun:s and also 
short-:3.!l of expenditure. We have 
organisations which have been ,e-
ceiving lakhs of rupees since 1956, 
but no accounts have been submitted 
by them up till now. I do not know 
whether it has been submLted now. 

For examp'e, the Khadi and Vil-
lage Industries Boa.-d, Uttar Pradesh, 
was ~iven a grant-in-aid in 1957-58 of 
Rs. 2,21,000 and yet no accounts are 
available up till now. The Andhra 
Pradesh Adimjati Sevak Sangh was 
granted in 1956-57 Rs. 1 lakh. but no 
account is available. For 1958-59. it 
was given Rs. 1.10.800, but no account 
is available. There are two other 
small organisations which have no 
accounts at all. So, I want to sub-
mit that there must be proper check-
ing whether the amounts e:iven as 
grants-in_aid to these non-official ot-
~anisBtions are nroperly uti'ised or 
not. I also want to say that Govern-
ment should take steps against those 
organisations which have taken 
money in 1956-57 and not submitted 
their accounts up till now. Proper 
steps should be taken against those 
organisations and also steps should 
be taken to see that these organisa-
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lions are no~ given any grant in the 
near future. 

Lastly, ;regarding rE:Servation in 
loc2l boiies, it has also been said 
in this House last tim., that there 
should be reservation in the local 
bodies. As you are aware, in the 
S,ate3 Panchayat Bns are being en-
acted and I do not find any such re-
servation in those Bills. These local 
bodies will be given much power in 
future and if these bodies are not re-
presented by these people, it will be 
a grave injustice. I hope the Minis-
ter will take note of this and take 
steps accordingly. 

14.55 hrs. 

[MR. SPEAKER in the Chair,] 

11ft '"TlI' W.1If(~) : ~ 
~,.q''i~~~~""," 
~ W ~ f"l"'Ql't' ~1' <'f'R ~ 
~m iF 'if'1 Ifi111 f'!i'l" ~ ;;Om 
~m ~ <'f'R iF 'if'1 ~ f~1i ~ 
~ ~ I ;;o;:r<fr f,q"i~ ~ ~~ ;fr 
~fT~orm-.{~~~~m 
.~ f;r. ~ cr<:<o aT ~' ~ ~ 
~m ~;r.;+f gW ~ ~ ~fr ~ 
Wlt" m;r.ra ~ ~'t ~""'r(r ~1 
~ ~ <i'Ii 'i~ ~ • ., aT m iF om: 
it ;q'h: 'i 'Ql' "l"if m;r.~ ~ f;r.~ omr 
~,~mit'8~~'~l'~~ I 

~, ~l;i' f~'~ if ~l;i' iffif 'fiT l;<f";ltin: 
fl!>r."T tfllT ~ fl!> "o;mq,'" llT ";;1<: 

~if9''' ~ I "l"if ;r.>f\ ;fr ~: ~ 
~ m;r.~ lf~ Tj'q. ~, a-r ,,",~ "'"if liT ~ 
it ~~~m sr<f>'c ;r.i ~ I wn: ;:f\"t\' li',"C1' 
f( ~ <iTa' QI' ~ 9' aT ,;.re {r l1Q .. 'hi' 
1i'l'''C if ~i' I '!f;;{;;:r Qf~ "I"~' ~ 
",.,if f;r.:;;fr 'lT~r;:r 'lii'i' lj-{ ~ m ;D"Ii-
fwl if "l"T ;;o;;'iF f<1'~ ~r., ~f~ ~, 
",;:r'lfi 'O;;if B" f;r.:r;:rf if,"IiI,<:;t ir l]-{ ~ 
1fT i!'ir ;r.r ST","M' f;r.~T qr;r ~, ij- ~ <mf 
>i"T{ ~ ifT ~ aT <1')"j'f if ~~'iq-

Scheduled Tribe .• 

'lfi ,,''fill ffi ;>;T $ "1"'; If.i<f r;r.1;1' "I"T 

~ ~ ~ STfu ~ m+rT, w.c ;r.( I 
~fiIR' ~T;ff iff ~1 ;r.r m ~ ~ 
~~I 

~iff~~;frm~~fifi 
~~ ~if~ ~~ crR~ 
~~~'lT~m~~~ 
f;r.!lT ~ (R ~ ft>rfu if ~ TTl' gm ~ I 

~ l1~ il:Tm ~T f;r. lfl"if iF ~~ it 
f.re<rr .1"1' liR'T ~ ~1iT li!<lr rn ;r.r 
5Tl;"'M' f;r.qT "!Ti'\T ~ ~I!>'f 9;f'1f .. ~ ~ 

il:T l]-{ ~ f;r. aR "I"r<rr!; ;;f; liR'T ~ f;r.m 
~;r.r~'li"~~"iFmT 
f~:r "I"T ~~ m<: <rr<:" 'fiT .,1 ~m<'f
if~ "l"if ~ t;'i ;;milit crT m ~ 
f;r. ~ 'ifr~n!; f;r.f1' ~ ~ '1;(',-;: 10.-:, 
"ITl1; I ~;r.., ~Cf<fT QR q-, "i' ~<ifr "iTcH 
~ f;r. .~a ~"; lf~i' if ;:ii lifiri .pr; ~i, T 

~ ~ ~ <f,';; 'Jf .. mTlfTf~t i ""'lit 
~~t;Tm~'1;(i<:mi!~;r.<:~ 
~~lln{~ if ;:;f:-ir ~ m 'fT ~ 

f;r.~'[ 0iT<lT ~ I ;r."'!f~~ '1ft lR if ~ 0 

<1T"f ~Gl.,"1 ~if <=f~Z f;r.<:,' -,1.,"; ~~:{;' 

lfTJI<1T if I ~I;r.'f 'iQ.~ <fi'" ~T if :f~ 
"i' <ifif rW f"';:;i l'j'l:jT '1;('1<: >;J. 5T<."<'f 
;or."'T ~ <IT fil;IH "I"T ~ Q'illT f;r. 
'8<1 ,,"~"r ~'1 'i'i qq-T if li!<lr f;r.,,"r "ITl1; I 

~;r. <n:'fi ~ if men ~ f;r. ~ aT 
~ <1"1'1'1 iF crmt "1"1' ~T ~ f<r.<IT ;;mrr 
~ ~ m'l"r. ~{T iim ~ or"j f;r. 'R"Ift 
<rr<*f~;;IT ~ ~ ~ f;r. <:fro-(\" ~ if 
"j' q:fis ;r.r STOP .. ~ "1")' ~ ;r.~ ~, 
~;r.'f .n. <=for' f;r.<;T "r ~ ~ ~ "I' 
~,r\T ~ '-@ ~'im ~ 0;(,<: if ifT '5".~ ~ 
~ <ifif i[idT ~ I <,"f~ ~ ~ ~ ~. "ITl1; 
;q'h: ,,~i q'1litlf QT ;;rr;z ifi ~ if 
;r.rq;r '1:f" Q)' ~dT ~ I 

;ft;r.f<:>:rl 'If.' a:<:q; ~ m;;nm 
~ cr'( G'CiT "f9'i'\T ~ ~;r. or"T ;;r. ~ 



Motion re: AUGUST 18, 1960 Naga HiUs and 
Tuensang Area 

[;fi <:1lf m:crr] 
~ ;r ~r ~ f'fi 'ffiHI ~ m.: ~ 
~ 'fir ;ft'fikn 'liT ~~ C!'Ii' <r~ i 
~if n'!if ro.f;j'!<R ~~;r<r.r~, Of 

iF ~~ ~ I or~C!'Ii' m ~'fiT 
~~ ~, ~ ~ m.: 'f<mr ~ it ~.,iF 
Rfll jf!~ 'fiT <r~ ~, """~ 
<n't it +rr mm ~ ;j;{fr ~ 'l;I't< ~ 
~JT ~ fili 1l<rf<T o;rn·~i~<1ifi ~ I 'f\mI 
~ it ~i srfd"cIT<T ~'1T ·".-rfQij", q\l. +rr .,~ 
~, ~-8'q- +rr ~.;<!f .. '{q"Rr ~€<", it ~ 
for.f .. -Hi ~ I ~ C!'Ii' ~<it ifif 
lJ~" ~, ~.,~ ~T 'ffim '( C!'Ii' '!fI 
;ft'fi~it it 'lft 1J.n~~ ~ 'fiif fm;r 
~r ~ 

15 hrL 

~ em; ~( ~.;'lfr ~r6'{ m.: "I'r~ 

rn '!fr 'lft ~ ~ fll'<'Rff I ~u 
em; <1'~ lPf ~~ ~'ffi~.ij-;;r ~ 
~( m<Ii? fll'ffit ~ ~( ~ ~ .. ~.,;J 'tcrr 
'if<'I<!T ~ f.f; '1'.~ ~ tXt; it itRf it ~I'f.;rrlf
itt o,:;mU;r it ~,~t,~H. <noT ~~ 0{ 
~r ~ it .m .rr ifT-!;u ~ of, f;;;.:rif 
~ ~'(,"'~t; .qr~~ 'l;I'r<: UVW~o.:c 
~ I ~t! «~T 'l;I";!"~ ~nfro it 'ITt it 
~ m.: ~ C!'Ii' mkcnf<r.n '!if 1J<TTOf ~ .. 

Mr. Speaker: The hon. Member 
may continue next day. Now we 
will take up the motion by Shri Vaj-
payee. 

15·01 hn. 

MOTION RE: NAGA HILLS AND 
TUENSANG AREA 

Shri Tyagi (Dehra Dun): May I 
raise a point of order? 

Mr. Speaker: Let Shri Vajpayee 
move his motion. Then I will per-
mit the hon. Member to raise his 
point Of order. 

Ilf) ~i,* (~"<:) : 'p,.'c<1',-T 

l1{,C:"';, 4"' sr'2'lT<1 'l\""(<TI ~ fFfi !I""," lif,' 
~r;r \ ~~i:l 'fiT iWTT ft"~CN, i':r'1-mri 
uJ;:", if; ~~.r if ~i CfW<l f,,1H ~ ",.~ 
q-, f'f"lT( fili; .. "ITO: I 

Mr. Speaker: Now what is the 
point of· order? 

Shri Tyagi: This discussion is 
covered by Chapter XIV of the Rules 
of Procedure and Conduct of Busi-
ness. Rule 184 reads. 

"Save in so far as is otherwise 
provided in the Constitution or in 
these rules, no discussion of a 
matter of general public interest 
shall take place except on a 
motion made with the consent of 
the Speaker." 

Here you are giving your consent. 
Therefore that rUle has no application 
here. But, then,· rule 186 says: 

"In order that a motion may be 
admissible it shall satisfy the fol-
lowing conditions, namely: 

(i) it shall raise substantially 
one-definite issue; ...... " 

It further goes on to say: 
"(vii) it shall not anticipate dis-

cussion of a matter which is likely 
to be discussed in the same ses-
sion;" 

As the Prime Minister had announced 
the other day, the agreement wiLh the 
Naga representatives is to come in the 
shape of an amendment to the Consti-
tution, and we shall have a full-fledged 
debate on this issue. The discussion of 
the same subject now is actually anti-
cipating that discussion. I submit, 
therefore, that under this rule this 
cannot be permitted. 

There is another point. It is a mat-
ter which directly pertains to the 
Constitution. In the matter of the 
Constitution the House can give its 
verdict only under certain ronditions 
like a majority of the total members 
of the House and two-thirds of the 




